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STATEMENT BY MINISTER 

Newsprint Allocation Policy    of    the 
Government  of India  for  1980-81 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI RAM 
DULARI SINHA): Mr. Vice-Chairman, Sir,... 
the House would recall that in his address to 
Parliament in January this year, the President 
had referred to the Government's commitment  
to provide  all possible  encour- 

agement for the development of small and 
medium newspapers including those in 
regional languages. Ever since assuming 
office, our Government has been engaged in 
the consideration of a variety of policy initia-
tives and programmes to help the small and 
medium newspapers to become more viable 
and be able to serve the people better. 

As the Hon. Members are aware, newsprint 
is a critical input for publication of 
newspapers. Indigenous production of 
newsprint is limited to 50,000 tonnes i.e. less 
than 1/7 of our total estimated requirement. 
Foreign Exchange utilisation on account of 
newsprint has shot up from Rs. 34.5 crores in 
1975-76 to Rs. 122 crores in 1979-80. It is 
expected to go higher during    the current 
year. 

In accordance with our national 
commitment to the freedom of the press, we 
are arranging for sufficient imports of 
newsprint to meet the legitimate and 
reasonable demands of all categories of 
newspapers. However, the existing imbalance 
between newsprint consumption of small 
newspaper,, (only 8 per cent), medium 
newspapers (only 23 per cent) and the big 
newspapers (69 per cent) has made us 
incorporate certain new features i» our policy 
which will encourage the growth of small and 
medium newspapers. 

One of the important features »f the new 
policy would be to allow a higher initial 
allotment to small and medium newspapers, to 
let them hare an assured supply in the 
beginning of the year itself so that they can 
plan their expansion and growth in a sys-
tematic and orderly manner. The basic 
entitlement of every newspaper will be equal 
to the consumption level attained in the 
previous calendar year. On the basic 
entitlement, an addition of upto 5 per cent on 
account of increased circulation will be 
available to big newspapers, on the other hand 
an initial increase of 10 per cent would be 
available to medium newspapers and  15 per 
cent to small on. 
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Another important highlight of the new 
policy would be the substantial reduction of 
the price differential bet-• ween the newspjrint 
available for big newspapers and that available 
for small and medium newspapers. Because of 
various factors including state taxation rates, 
levy of port » charges, unloading expenses, etc. 
etc., the existing difference between the high-
sea sale amd buffer stock prices 13 
approximately Rs. 250 per metric tone. 
Besides, buffer stock sales are also subject to 
state sales-tax which comes to approximately 
Rs. 170 per tonne. We have decided to make 
the | high-sea sales price as equal to the , buffer 
stock sale price from ports as would be 
equitable. Measures to remove the burden of 
sales tax on newsprint are also under 
examination in consultation with the Ministry 
of Finance an^ State Governments. 

Our" Government is worried that circulation 
of newspapers has not kept pace with the 
increase in consumption of newsprint. We do 
not propose at this stage to fix any ceiling on 
the number of pages however much we may 
like to do so. This matter requires deeper 
study. However, we have certainly provided 
for gome in> built features in the new policy 
to encourage growth of readership and 
circulation. While we will continue the system 
of mid-year revision of entitlement, instead of 
basing it on the actual consumption of 
newsprint, we will now calculate it on the 
increased  circulation  achieved. 

The other important features of the new 
policy are as follows; 

(i) A longer validity period (6 months) to 
the small newspapers for lifting their stocks 
in instalments; 

(ii) Opening of more regional depots by 
the STC which again will benefit largely 
the small and medium newspapers; 

(iii) Import of more newsprint in sbteets 
by the STC to cater to the special 
requirements of small and medium 
newspapers.   STC will also 

examine the feasibility of converting 
newsprint reals into sheets and supplying 
the same to small newspapers. 

(iv) Introduction of calendar year as the 
basis for determination of basic 
entitlements—again to help small and 
medium newspapers. 

I hope and trust that this new 
policy will assist the small and medi 
um newspapers in concrete terms by 
making them more viable than they 
are at present.  

I may mention that these are the first steps 
which we are taking in this behalf. A number 
of other measures and policy initiatives are 
under examination for helping the small and 
medium newspapers. I shall keep the House 
informed of the decisions taken by us 
regarding this from time to time. 

With these words, Sir, I place public notice 
No. l-PR-NP/80 dated July 2 1980 on the 
Table of the House. [Placed in Library.    See 
No. Lt-987/ 

THE—he$987mb mb 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Let us now take up General 
Budget discussion. Prof. Bhattacharjee. 

SHRI BHUPESH GUPTA (Wait Bengal) 
Sir, about the statement made just now— 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): We want clarifications from 
the Minister. 

'THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): That is not the practice. 

SHRI JAGDISH PRASAD MA-' THUR:    
It hag been the practice. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): The practice is that you can 
write to the Chairman asking him to allow 
discussion on this. 
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SHRI JAGDISH PRASAD MATHUR: 
We will certainly have discussion. Now 
we want clarifications from the Minister. 
Whenever a statement is made, we ask for 
clarifications. 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): Please listen to 
me. Now the statement is laid on i 
the Tahle of the House. There ia no 
system under which you can ask for 
clarifications just now. The conven 
tion is to write to the Chairman and 
get his permission for diiscusion or 
for asking for clarifications, what^ 
ever you like. I 

 SHRI JAGDISH PRASAD 1£A« THUR: 
I have been informed sometimes toy you 
that this has been the practice, namely, to 
seek clariftca-i tions on the statement. 

 

 

■ 

THE VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): For Heaven's  
sake, do not shout. Please try to 
speak in a way, I can listen to you. I 
want to understand you. If you 
shout, it is all a noise that is coming 
here. 

Mr. Mathur, I have been informed by 
the Secretary-General that some time is 
given for seeking clarifications.   Please go 
ahead. 

 
1 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): May I request the 
Opposition and the Treasury Benches to 
cooperate with me? Tie Leader of the 
House suggested to me that that if you 
really want to get satisfied, Mr. Sathe will 
be availabt* tomorrow to answer your 
questions. The Minister of State may not 
perhapt be able to give you satisfactory 
replies.   Please cooperate with me. 

SHRI JAGDISH PRASAD MATHUR:    
We are prepared to wait. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): It is a sorry stete of affairs. She 
makes a statement, but is not in a 
position to answer questions. 

THE VICE-CHAIRMAN (SHR* A. G. 
KULKARNI); What is the use of 
complaining? Mr. Sathe wiii deal with 
the problem tomorrow. Prof. 
Bhattachajee. 

THE BUDGET    (GENERAL)   1980- 
GENERAL DISCUSSION—Contd. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, as I was telling yesterday, the 
Budget that has been presented is a 
deceptive Budget, full of —if I may be 
permitted to use the term—trickery, 
unexpected of a serious economist like 
Mr. Venkataraman. The Budget talks of 
exemption om consumption goods or 
input-producing consumption goods 
totalling only Rs. 42 crores.   So far as 
articles     of 

 


